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Governrnqnt cf f i-ipur';i
Cener:*1 Administr.ation {Personnel & Trainingl iiei:ar-tqent

No;F. 1(1j-GA[P&Tjil18 Datccl,Agrhla, the .E].1. nia.ctt, 2019

NOTIIiICAI'ION

Suhject: Sctierne fclr Cornpassionate Ap;loinlmentl Eenefit icr Goyernment
Hutployees af Trirura.

il supe:^.se.ssion of all eailiel irt.sti"uctions i.ssued irr r:clrnectjon r,;irh Dre-iu-|arnes-c

Scireme, it is cec;deri tl revise the Die-in-iraritess -lchr-::rre along r,,riih general gLiicielines i'ot-

the i;urpose of e-::tenCing Die-in-harness beneljts eiiher b1, a Conrpa-ssjonaie atrtpoininteni

in Gorrerttment seniices in Group-C or Grr-iup^D r:ategcrry t,-f-1-.s51 oni1, or admtssible frnancial

assislanr:e as the ca.se l'rral,r be to the eilgible.survivor-s or depeudents olthe Ciovernrnenl

etiipio3res lt,ho dtes in harnes-s or mi-ssing oi- penll;.rrirjitt invajjdairol vuhrle i:t Governtlenr

riut'r,.

" 'fhe rerrisr:d Die-ir-r-harness ;qcherle shali br: telmed as "scheme for Ccmpassicrrate

Alrpcinfinent / Benefit for Gover-nrlleni In:plo-r,ee.s of Tripura"" The date of eliect oi

flre scherne is 2lstNclremberZAXB as the deci-sion l,',;ls takc:ll in rhr: meeting c',f lhe Council

oi lt'l ii11 51s1's on 71.11^2A 1 B,

'iire Sr;herne alolg vr,ith relai,erl gii;Cehrrr, is r':i'i-ated heieiinrier-

i, Ct:iective.:-
The uirjectji,e of the Schenre is trt r:-r:t.r:nr-i br-rnefli--< eitjter i;.,i;.ri-r;r}_tpointrnent in the

Cov=t'ntlent- sertrice on r-onipas.sionate gi-oL.ind oi"e,:lmi.ssii:,ie frnarrctai assi,sialce i-l ai't

eiigi'bie dependant men:her oi ih,',: faniilv cj a [,overrnteri,.servant clyillg rn hantess r,,;'ilr

case oi' penllane)ti pitir.:i.a1 inrraiirj jtl; rt'hj1e ,.tn Correi lt j-nEritt- rl utr or rnisstng, rhei-el;,y

leaving hrs fantil-v ir penury and',o,,ifhoiri anv mcail-s clliveiihcocj. Tire scheme is niea.ntto

reilevl the failiil. i;f tite Cavern:rent sr-:r,.,ar,f ccnc-er-nerj from finarrcial destin;rii:n a.nci tc

hei1, it get ovr.l the ei't:::j-gr:nrrr

2. Defin!ticn*<-ar-ld exl:li=*liations; -

2.1, "Gcvernment servanr,, ini" t.ire pLril{r.sc nl ihese insir-u.ctions n.ieans z

lcvernntent serva.r-rt- ;rpp-rinrcd i-rjl ir:lluial basi:; an0, ;ii;1 .;n *'ct'king ol daii-v lvagr-

i'age i af L8
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Government of Tripura '
General Administration (Personnel & Training) Deparngent

RNo:F. 1(1)—GA[P&T]/18 ' Dated,/igririla, the March, 2019

NGTIFICATION

Subject: Scheme for Compassionate Appointrnent/ Benefit for Government
Q Employees of Tripura.

in supersession of all earlier instructions issued in connection with Die-in—harness

Scheme, it is decided to revise the Die—in-harness Scheme along with general guidelines for

the purpose of extending Die-in~harness benefits either by a Compassionate appointment

in Government services in Group—C or Group~D category of post only or admissible -financial

assistance the case m.ay be to the eligible survivors or dependents of the Government

employee who diesin harness or missing or permanent invalidation while in Government

duty. G

, The revised Die-in-harness Scheme shall be termed as "Scheme for Compassionate
Appointment / Benefit for Government Employees of Tripura.”. The date ofeffect of

the scheme is 21“ November 2018 as the decision was tal<en in the meeting ofthe Council

ofl\/linisters on 21.11.2018.
The Scheme along with related guideline is narrated thereunder»

l. Objective»
The objective of the Scheme is to extend benefits either by an appointment in the

Government service on compassionate ground or adinissible financial assistance to an

eligible dependant member of the family oi" a Government servant dying in harness or in
case of permanent physical invalidity while on Government duty or missing, thereby

leaving his family in penury and without any means of livelihood. The scheme is meant to

relieve the family of the Government servant concerned from financial destitution and to

help it get over the emergency.

2. Definitionsand explanations-

2.1. "Government servant” for the purpose of these instructions means a
Government servant appointed on regular basis and not on worlting on daily wage
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oi casllal ol- apprentice ol aci-hoi. or (.(inlrilcl or reemploynlenl basis oi eyien.s,arl

basls.

2.2. " Affected Governtn ent S e r1/An l " i n c i,l n :i

i. G o.",eLn nie nt se rr,,a nt d-1, i n g - i r-t - h ;r r n ess. o r

ii. G.:r,crntleni ser-rranr aiLiinr:il ;,-errlatretri inrraiiditli r,rrhile oii Corrernnienl-

rinr;.r, n1'

iii I'fissing

2.3."Date c{ Occurrence" mearl-!

i, the ciale of death of the Govelnment ser,/ant in ca-se of clie-in-ha.rness, ol'

ii. the dale when the State Governrnent Medical Eoard has recommended and

certifred the permanent urvalidr!, of the Gcvernment ser-vanlrq/hjle un dut1,,

,or
iii, after a lapse of t.,vo-years fronr the date of FIR lo the Police St:hon about

the missing of the Govelnmenl selr,alrt,

2.4, "Family merntrers" means the detail.s of nrernbers iisted in record of 0ldinan,

Residents [R0R] or Ration Cards olthe affected Governnrenl ser/ari as on r.iate of

occurrence,

In case of an.v confusion as to urhetirer anybodl,is pa:'t of the affecied {amily

or nol, the report of the concerned Sub-Divisional Magistrate based on fielci

verification as rvell as relevatii riocumeni-s'veriiicatiorr si-iall l:e treated as final, in

such cases jnlormalion as mentioitr:d in the Sei"vic:c Bor:k abciL.itiarr:ilt: menibers anc.i

L'f C i:laiil may be taken into c;onsjderatioir"

2.5. "Earning family memherfsJ" fol the pr-rrpose having be:refits under t]re

5cheme rneans a Covernment serriant ''r',olking under S-rale or- Cenirai Cc:"rernnient,

Pubiic Seciol Uncierla-kings/ Corl;oratir,:ns under the State Ccvernn:enr sl-iall be

treated a.s eat'ning memher of the ]-especrivc far:iiJi'.

Exernpti*ns:- DRWs, Ferm::ne,n1 Laboi:rei'-q. Casu.ai Labourers, Coniinp:eni

en'rployee, Anganr,,,acii l,l/ori-lers, Arrgani+acil Heil-.-s15, Social Pensicn iiclrlei's, famiil,

penslon holdeis. government peitsiolt holders, Special Police Officers along n'ith

emplcyees unciei' different flagship p1-ogi";iinme iil,e Sa.rva Siksha Avi_van, Natlonal

\Y
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or casual or apprentice or ad-hot; or coiiiraci or reeniploynient basis or extension

basis. S

2.2. "Affected Government Servant” mca ns

i. Government servant dying—i n—harness, or _

ii. Government servant attained permanent invalidity while on Government

duty, or

iii. Missing.

2.3. “Date of Occurrence” means

i. the date ofdeath ofthe Government servant in case of die-in—harness, or
ii. the date when the State Government Medical Board has recommended and

certified the permanent invalidity of the Government servant while on duty,

: or

iii. after a lapse oftwo years from the date of FIR to the Police Station about

4 the missing ofthe Government servant. -

2.4. "Family members” means the details ofmembers listed in record of Ordinary
Residents (ROR) or Ration Cards of the affected Governmentservant as on date of

occurrence.

in case of any confusion as to whether anybody is part of the affected family

or not, the report of the concerned Sub~Divisional l\/lagistrate based on field

verification as well as relevant documents’ verification shall be treated as final. in

such cases information as mentioned in the Service Book about family members and

LTC claim may be taken into consideration.
2.5. "Earning family member(s]" for the purpose having benefits under the
Scheme means a Government servant working under State or Central Government,

Public Sector Undertal<ings/ Corporations under the State Government shall be

treated as earning member of the respective family.

EXemptions:~ DRWs, Permanent Labourers, Casual Labourers, Contingent
employee, Anganwadi Workers, Anganwa di Helpers, Social Pension holders, family

pension holders, government pension holders, Special Police Officers along with

employees under different flagship programme like Sarva Siksha Aviyan, National
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}1ea.lt-h Flission, MCNREGA, elc' includlng olher Cont.rac_l- service shaii not be a.ea.led

as ea-rnitrg members lor tile Ful"l'cse

),b. " Tl ep endent famii-v mcmil el's ['sl " s he li cc\Ier the fo ]1 on'j n g: -

Ii]
[ii]
( iiil
Iiir.;

i'r'l
[.ri]
[t ii]
[viiiJ
(i v-\

[^.J

\!ife or 1-iusbanrl, as tjre case rlal' be'

Legitimate childt-en,

Le gitirlate steP children,

Adopted chiidren,
D e pe noent daughte r"-il-ia".i"

Dependent Parents;
D epende nl' u.umarrie d bl-oth er[s]'

D ependent unmart"ied srsler'[si' 
-

O.p*rrAut t wirlor'u-ed daughrer[s]. and

n"p-rrO.tt iegally divorcee daughteri.si

provideri that a marriecl sorl or daughter-in-larv or wirlowed daughier' if he or

si're1ivesorusedtoliveseparate}yft.omcitherinenrbersofthefarn1iy

the date of occurrence shal1 noi- he ;onsjnered as iamiiy menlber ann al the saryte

tirne he or she sharl not he r.eateri a". ezrrni.g ,rernber cf rhe falniil' cf tire

governmenl emplo,vee lor the pul]lose of prciriclirlg benef irs Llrrrjer llte Schenle 0rrli','

N{a.rriecl daughter [si undei anv clrcumslances 's]iai] nor {lon1e ilncler the pun'ierv of

this Scheme

2.7.,,C*rnlletent fl'uthority,, nleai1s tirr: respecirve Arjri-rit-lisiratirle Depa;-ltrrent shall

frinction as co*petent autiror.iry to,rai-rls sai^rciionirrg and exre.ding the adn-rissihie:

cornpassionate appoini:nrent "schenre beneht' f'o l-he ian'ily of the Goi"ernrnent

ser.vant who cLied or. missing cr pcliilianeni inva]iois' w]iile iti setvice' in pursuartce

ol,tite guioelines staterl in the.schente a'nrj as reviserl l-;i'the Go"'ernntent ircm timr:

io time

2,8' Administratlve Departn.rent:- The Depaitrrrent in lvhich the concerned Covi,

ser.rant was worki. TLg aLthe time of.dearh or attain permanert invalidity wirile cn

duir: or misslng.

I

h-,tb

Page 3 ci 18

r

 

llealth Mission, MGNREGA, etc. including other contract service shailnot be treated

as earning members for the purpose.

2.6. “Dependent family memhers(s)" shall cover the following» \

(ll Wife or husband, as the case may be;
' Legitimate children,
iii) Legitimate step children,
iv] Adopted children,

Dependent daughter~in~lavv,
vi] Dependent parents;
Lvii) Dependent unmarried brotherfsj,
_viii] Dependent unmarried sisterfs);
ix) Dependent widowed daughterfsj and

[X] Dependent legally divorcee daughter(s).
F\\‘Q3F“‘\f‘L\r‘“\fl‘.F—~

<1p-—l<

,._.

"___J;J

Provided that a married son or daughter-in-law or widowed daughter, if he or
she lives. or used to live separately from other members of the family on or before

the date of occurrence shall not be considered as family member and at the same

time he or she shall not be treated as earning member of the family of the

government employee for the purpose of providing benefits under the Scheme only.

i\/larried daughter (s) under any circumstances shall not come under the purview of

this Scheme.

2.7. "Competent Authority” means the respective Administrative Department shall

function as Competent authority towards sanctioning and extending the admissible

compassionate appointment scheme benefit to the family of the Government

servant who died or missing or permanent invalidity while in service, in pursuance

of the guidelines stated in the scheme and as revised by the Government from time

to time.

2.8. Administrative Departrnent:- The Department in which the concerned Govt.

Servant was working at the time of death or attain permanent invalidity while on

duty or missing.
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2.9. "F{issing G6vernrnent Senant" sirail be consiclerecl oni'; afLer a lapse oi a

n-iinimum per-ioi of 2[n';cl -\'eiirs tl-om tire d;iie ft oiti rnihich tire Government sen"atll

has been nilssing ot- rentaining abseni ft"ont rlLtf,r r,'viti'ioili authoriz:iiicn 0r

it:nniailcl,,

Pi-ovideC thai :

j, an FIR to this efiect has beett k;og;ed in ihe Police Staliotl.

ii, the nilsstttt person is noiiraceable, a.tio

iii the competent autl-ioi-i!'leel's thatthe case is genuine

Exernption: This benefltr,rdll noi be appilcable to the case of a Goveinmentservant:-

i, u,ho harl less than S{iivel years lo i-eiit-e cn the date from vtrhich he

has been missing, or

ii, who is suspected tc; harre committed l-tau'i. or suspected io have loined

any terro:-ist organizaiiotr or suspecled tc have gone abroad or hiding

from la"v,

2,10, "PermalreErt invaliditl, of Governrneut Serl,ants" lrlealts the Go"'ernmeni

seI'vant is suffering from permanent lnvalidlty u,hile on du$,, causing lncapacitaticn

to peifcrrr Govelnrnenl duties

Provide that the Stare Governmeni Medical Boarci has recolnmenCed and certified

ilre permanent invalirlitSr and t1:e competenl a,.:thoriEr has full satisfaction otr suci:

perruane nl invaij dati on.

2,1 1, Npdal I)epartment: -

i, The General Aci.minjstt-ation [Personnel & TrainingJ Deparlment,

Ggvernrnent of 'l'ripura shali act as I'iodal Department for the purpose of

conveying Covernment decisions anri instructions regarding the scheme.

ii, Finance Departmen! Government ol Tripi-ila i.r,'iil function as "Nodal

Department" for sponsoring nan-te to a suitabie department for providing

appointment undel' the Seherne ferr Compassiilnate Appoinfrnent/ Benefit

for Gavernment Employees af Tripura. While giving compassionate

appointment under the Scheme it should be clearly mentioned b3; thg

respectirre arlnrinistrafive deparlnlenl whether post of appropriate caiegory

Page 4 of 18
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2.9. "Missing Government Servant’ shall be considered only after a lapse of a

minimum period of2(t\/vol years from the date from which the Government servant

has been missing or remaining absent from duty without authorization or

intimation. i
Provided that : , .

i. an FlR to this effect has been lodged in the Police Station,

ii. the missing person is not traceable, and

iii. the competent authority feels that the case is genuine.

Exemption: This benefit will not be applicable to the case ofa Government servant:-

i. who had less than Sffivel years to renre on the date from which he

has been missing, or

ii. who is suspected to have committed fraud or suspected to have joined
any terrorist organization or suspected to have gone abroad or hiding

' from law. _ l

2.10. "Permanent invalidity of Government Servants" means the Government
servant is suffering from permanent invalidity vvhileon duty, causing incapacitation

to perform Government duties. <

Provide that the State Government Medical Board has recommended and certified

the permanent invalidity and the competent authority has full satisfaction on such

permanent invalidation.

2.11. Nodal I)epartment:-

i. The General Administration [Personnel & Training) Department,
Government of Tripura shall act as Nodal Department for the purpose of

conveying Government decisions and instructions regarding the scheme.

ii. Finance Department, Government of Tripura will function as “Nodal

Department” for sponsoring name to a suitable department for providing

appointment under the Scheme for Compassionate Appointmentj Benefit

for Government Employees of Tripura. While giving compassionate
appointment under the Scheme it should be clearly mentioned by the

respective administrative department whether post of appropriate category

Page ii of 18
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is arrailal-rle in Lltt: 1)t:P;lt'ttllt:ul ol nol lf there is no vacanc": itl the

Depattmentevenal.le]-il]li.:yeirt-thent,heFinanceDeparinlelrr,r.iliSponsCr

the name to anli siiii:li"1i: clepartment rt'liere vacatrcies of ap;ll opriate

Category/ exis.is' }u1ot.eo,,et., Iri::ailce Depal.|t:letli ConCufl.enCe/ S1]onsot.ing rt,ili

l-'e ct-r';ineo tn ea-cil ca-se ilefci'e issuii'lg alppoi:iri-l-re tll'

2.12. Senioritr' :- A persorr appointed cn conrpasslona.te gr orrnc tn a particulai 1'321-

may be placed al the b0trotr of ail the candii'rates recruiiedlappcinied thrcugh

d.irectre-cruiilnetlt, l-'romotion eLc' itr titarEngiish calendal'year' ilrespecttve of the

rlate oi joining of the candir'1atel on cot;rpassionat-e grcrund'

2:1?,,,,fi|igtrbiliry,,s}ra]l be r,]e[erirtined as on tl.re r.late of occi-trrelrce of the deceased/

missirrg/pernatreni}yinvalldityoftlreGcvertltirentenrployee'

a'Thefarnlllzrsindigentarrddesetvesiirrtrredlateassista.nce|ci"reiieffrom

finat'rci ai destitlrtio n; anrl

b,Appiicantfol.compassjonateallpcrint,nlerltslrouldbeeligibleandsttitablefor.

t.trepostirrallrespectsunc]el.thepr.i.lvislonsofl,hr:re]evanlRecruitnlent

Rules

3. Natui:e-Qll5gplrqrl;-
,j,1, Lotiernltletri' aplloinlinen| or iinancia] a*ssist,allce oi <1'00 lak.lr iil.upee'! one

lakhJ or ? 10.00 lakn (Rupees l-en lakh] only, as f]le {.;-].se may be, depending u1:oil the

category lo rt'hich the affected Gover-nnrent Senzant beiongs Ic'

3.2, Suppartcateqg:::'1: 
:qual ro or mor.e than 50 yeal's

if afr. age ofthe affected Governn"ient Servant is t

on the date of occurrence, then the family will be paicl speciai Fensian an-rounting to

difference betw,een last drau'n salary and pe,sio, in addition to the ncrmal pension till

the affected employee would have a1'tainerl 60 years of age' provided Lhal'there is no

earning member in the famiiy. After aftaining 60 years of age, only normal pension r'r'ill

he paid.
Page 5 of 18
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is available in the livpziiiiiieiit or not. if there is no vacancy in the

Department even after one year then the Finance Department will sponsor

the name to any suitable department where vacancies of appropriate

category exists, More over, Finance Department concurrence/ sponsoring will

be obtained in each case before issuing appointment, u

2.12. Seniority :~ A person appointed on compassionate ground in a particular year

may be placed at the bottom of all the candidates recruited/appointed through

direct recruitment, promotion etc. in that English calendar year, irrespective of the

date ofjoining o-f the candidate on compassionate ground.

2:13. "Eligibility" shall be determined as on the date ofoccurrence of the deceased/

missing/ permanently invalidity of the Government employee.
a. The family is indigent and deserves inimediate assistance for relief from

. financial destitution; and
b. Applicant for compassionate 3}3DOll'lT.i’I"l€l'llL should be eligible and suitable for

the post in all respects under the provisions of the relevant Recruitment

Rules.

3. N ’ " gpor;t--ature of Su .
3.1. Government appointment or financial assistance of %f1.00 lakh [Rupees one

lakh] or e 10.00 lal<h (Rupees ten lakh) only, as the case may be, depending upon the
category to which the affected Government Servant belongs to.

3.2.Su1gport Category-1:
lfthe age ofthe affected Government Servant equal to or more than 50 years

on the date of occurrence, then the family will be paid Special Pension amounting to

difference between last drawn salary and pension in addition to the normal pension till

the affected employee would have attained 60 years of age, provided thatthere is no

earning member in the family. After attaining 60 years of age, only normal pension will

be paid.

xi} Page 5 of18
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-3. -3 . S up tLtE! Clt tt go n'-2 :

lf tirelr: is iin carning merlbel irr il-ie fnn,il,-t: ol ti-re alieciei.Governtlenl Setrrai-ri,

then il-re next o1 liln rt,ii] be paid a iuntp sLulr eli-gt'alia oi i 100 1a1-l1l lRupees one lakhl

on11r.

:, 4. Supp ort Categor-]'-3 :

1f the age cf tire alfecterl [,overnnretil Set'vant is ]ess th:ill 50 yeal-s on ihe date

ol r;ccut"rencr. alld lhere is riependenl latrrii,rr urentbel'eiigii:;le fcr getiing Covernnlent

jo-b as lei"eligibiliB,criterla ntenlionerl in this Itlemor;ndum ai-id there is no eatning

memj:er irr [he fantil1r, in sur:h 6ase sr.iit:.i:le Co..'ernntent entplo-vment [Group-C &

Group-D] po::t oi-ri-v shallbe aclrnissible snbjectto fLrliililng other requii^ed qualilicaticns
l

as per Recruitment Rules of tire respeclive p.ost. Sr"tch empluyment r,r'i11 be sLrbject to

arraiiabilB, of djrect recrultrnent vaczrnc\r in the pztrEnt Departniellt and maxinrum L5d/o

oitotal avallable vacanc-\i as on FirstApril olthe concei'ued IinancialYearin the paient

Department malr be utiiizeci icr-lhis ]lLlrpose.

i, 5 Srrplr-o rl-e-a t egtr-ilt :1-.

If the occut't'ence date ol tire affecred Governtlent Senrant is before affaining

the age of 51-l yeat's arrd th.,-re is neitlier" ear-ning menrbet in tire fai';ill1"' ni;r any

cleperident eiigible mentbet for Goverlunent entplciyntetrt, jn such case one lime

financial assistance of < 10.00 lakh Itlupees [en lakhj oniy shal] be given to tlie ne,ti ol

kiir

.3.6. Ilxplauaticn:-
i, Ii lhe cari jiilair: hglolgs lc., suppor-t r:ategcr;'-l.rl does not FI(rt employn'ieni' ln

the pareni Departmeui- of tJre aflecied Liovertinient Serti',itt r',-ilhin on€ year

fi-oni tl"ie clale of occul-rence due io non-availabiii[' cl vacallcv in rhat

I)epartment, tire l the car:didate ma',, he colisidered for posling itr other

i,lepartments r.t,iih the concui'l'ence r.ritl-ie i'inaitce Dellartrilenl.

ii. Eiigibilitl, to be cieterinined as orr d;io* of'or.clttrence of the afiec[ec]

Covernruent Ser'rani

iij ,!ne iamii;;",r,,ili be eiigibie i1 gei r:li3 one bcnefit. r;itt of SupportCategcr-v -

1 La 4 meniicned above.

h
$-rr
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3.3. Supp_ort Categoi;y~2:
if there is an earning member in the family of the affected. Government Servant,

then the next of kin will be paid a lump sum ex-gratia of 3‘ 1.00 lakh (Rupees one lalrhl

only.
-

3.4. Support Categorv~3: _
lfthe age of the affected Government Servant is less than 50 years on the date

of occurrence and there is dependent family member eligible for getting Government
job as per eligibility criteria mentioned in this Memorandum and there is no earning

member in the family, in such case suitable Government employment (Group—C &

Group-D] post only shall be admissible subject to fulfilling other required qualifications

as per Recruitnient Rules of the respective pbst. Such employment will be subject to

availability of direct recruitment vacancy in the parent Department and maximum 15%
of total available vacancy as on First April ofthe concerned Financial Year in the parent

Department may be udlized for this purpose.

._P5"_IJ.Q.Ii1i_.C_€1.l§?.g£Jl'iZ.:£l.; 0 '
if the occurrence date of the affected Government Servant is before attaining

the age of 50 yearsland there is neither earning member in the family nor any

dependent eligible member for Government employment, in such case one time

financial assistance of %'1.0.00 lakh (Rupees ten lal<h] only shall be given to the next. of
kin.

3.6. Explanatioiu
i. lf the candidate belongs to support category-(3) does not get employment in

the parent Department of the affected Government Servant Within one year

from the date of occurrence due to non~availability of vacancy in that.

Department, then the candidate may be considered for posting in other

Departments with the concurrence ofthe Finance Department.

ii. Eligibility to be determined as on date of occurrence of the affected

Government Servant.

iii. One family will be eligible to get only one benefit out of Support Categoiy ~
1 to 4 mentioned above.
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Benefit adrnissible Rerriarks

4 Tn rvhorn aprrlicable:- "lire Schr:mr-: shali ire applrcable to the depenrierrt familY

nientber[sJ of fo]iorving categories r:l enipio;rrees r,vl^ro riies rvilile in serriice inciuding ur:-

natura] rieati: cr fanrily of missii:g Cor.,et't:iretit eutpir:,r'ee or tar:riiy of [he Governntent

seryanr'vrrho beccme pernranentlJr inrralicl while o;t dury, causitlg incapar:ilation tr'r

p e rfi-''t-m goverlln-1 ent iiuti e s -

li] A Governmenl servani.serr.,ing u.trdi:r tl:e Stat"e f,orrei'ntni:rii-;

ii1] Teaching a.nrl non-teacirir:g em;;lo-,'t:e:; of iriirraiel-v Mernageri Governnteni Ajded

S chools;

[iii] I-1o:-ne Guards/ wcman cuardsi Ect'ciet"wing Hcn:e Guard:;.

\
Y),-

Category

Thele is nc. eat"iting nlen-iber
jr-r ijre famiil'
1l case of there is minor
sL.r li'jvot s, thctl one sui';hlc
lccal giiarciian nla]/ be

d e r:lare d 1l',' th e

Administratrve DePartment
conr:erned in consuitation
lvith tire deceased

overnrne]lt sen ant's fatn

LSpecial Pen-siorl

ani oittlirng io d iI'fer"etlce

b etreet-r la.si d r:tt'i'ii

salat-1' a rtc lllllqiLri'' ii

adri riiorr io Lne lroinl::,
penslr-rn till the altecTect

Governmeni Seryanl

rt,or:lri have afr.ainecl 60

year.s of age.

Sunrrort-I
O ccirri'e nce dare o1-l or
aitr r aT,dlilr)g r-l e age r-,I

5 0 1,'g;r 1'.q

Tirere i.s an earning ntember in the

iamily
?1,00 Lakh [Rupees 0tre

LakhJ on15,
Sunuort- II
Occurrence date at any
point of time during the
enlire Service.

1; Applicant shouki be

governmelli. job as on

ocilllre nce.
:)l No eat'niuc tnetlibet ttr thc
-J

fani 111,'

eiigible for
lhe date oi

Government ioi: against
an)' .surtable P()j;is

ICr"oup-C c]r GrouP-D]
a.s per qualification ol
the aPPlLcant
concerned.

,sunnort- III
0ccuri-ence date Prior to
atlaining the age ol' 50
ydars.

1] No earning meml:er 1r

famiii,,
2) Eliglble dePendenl{-sl

nntent jcb rrot avajlakrie

tir e

for
on1/ol'b., " ",

{ i 0,00,000/-[TL,t.r
Lal.rlrl onl1r

Support-iV
0ccurrence date Pricr to
altalning *te age of 50

VEAiS,

Page 7 o{ 1E
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Benefits admissible in different catesorie.s arc &lhulated as hereunder'-

1i.

1
é’

/.

3

3 .7. Benefits admissible in different categories are tabulated as hereunder-

Category Benefitadmissible My A Remarks

Support-I
Occurrence date on or
after attaining the age of
50 years.

Special - pension
amounting to difference
between last drawn
salary and pension in
addition to the normal
pension till the affected
Government Servant
would have attained 60
years ofage. u

i.

I ll.

There is no earning member
in the family.
ln case of there is minor
survivors, then one suitable
local guardian may be
declared by the
Administrative Department
concerned in A consultation
with the deceased
government servant's family.

Support-II A
Occurrence date at any
point of time during the
entire Service.

?1.00 Lakh (Rupees One
Lakh) only

There is an earning member in the
family.

Support III
Occurrence date prior to
attaining the age of 50
yéars.

Government job against
any suitable posts
(_Group~C or Group-D)
as per qualification of

the . applicant
concerned.

1-)

Zl

Applicant should be eligible for
governmentjob as on the date of
occurence.
No earning member in the
family.

Support.-IV
Occurrence date prior to
attaining the age of 50
years.

T "e 10,00,000/—(Ten
Lalth) only

ll

Zl

No earning member in the
family. _
Eligible dependentlsj for
governmentjob not available.

4. To whom applicabler The Scheme shall be applicable to the dependent_family

member(s) of following categories of employees who dies while in service including un~

natural death or family of missing Government employee or family of the Government
servants who become permanently invalid while on duty, causing incapacitation to

perform government duties -

(i) A Government servant serving under the State Government;
(ii) Teaching and non~teaching employees of Privately Managed Government Aided

Schools;
(iii) Home Guards/ Woman Guards/ Border Wing Home Guards.
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Group-D & Croup-C posr againsltl-re dir-cct I-etl-uiinrent quota ul-' to a nla::jmum o

Llaia c_tr, totai availabie va.caltcies 1alling unoei- ciirecl recru-itnlent quota in the salrlt

depa.ftment as ot.: 1'' April oi the concerned {inancial 'l'ear'

6. Appointntent on conlPrassionale groutld -shall be nlacle on11'J"' Fi>;ed Pa-l'r basis and

Lhat too onl-v il regular vac:ancies rneanl for tiral pill'pijse aie availabie. ln this regard

l,4emoranc1umNo,20t3]/GA[P&T]//96Dat.ed15.12,2011issuedb},t]reGA[P&TjDepi[,

shall be folloi,"ecl

A person selecied fbr appointmerit on conrp:isslonzjte grcurtcis shaii be ad-iusled iri

the recruitmeni roster againsl the approprtat.e r:atr:goly viz SCIST/UR clepending upon

tlie category to whicl] he belongs, For exan.iple, if he belcngs to SC caGgorlr he wiil be

adjustecl against the SC resen,atiorr porni, il he js ST he v'''il1 be aCjusted against S'1' point

anri if he belongs to General calegoly l-re rn,illbe adjusted againstthe iiR vacanq/ poinl

7. Age limit :-

Minimrrmagelimit.lslB(eighteen-ll,earsatictupperagelimitis40[fcr4,J},earsas

cn the iiate of occu.rrence. U1:pelage linrit is relaxabie bir 5[firreJ ]'ears ln case of

SC/ST/PH candidales

provicled that age limit ls relaxable subject to foilowing r:ondilionsr-

i' Minlmurii Age is relaxable hy lfole) }'ear"t'e :ige o[an anplicant on the date

c.rf occunence s1-rall not be less; than 17fseventeen] years but actual

erlployiilsrit s1-rall be proviclecl or.i af.ait'riit-n the age of iB[eighreen] ]'ears ol

age,

1i, ijpper age limit is aiso relaxablc by 11cneJ year i'e. for candiiates o[ un-

resr:rverl category, agr: siror.t1tl not be moi'e tl.tan 41(fo;-q cnel yeal's and

candioa.tes of SC/ST/pH c;ategor-y, shciild n,.:t be mo]'e than 46(torty sirJ 1'ears

toget,thebenefltol'Cor,etnnlentjolrundertheScheme.

iij N- age liniit is presr-i-ibed for having d:e benefils of fina.ncialas"sistance uuCet"

ihe Schen:e.

iv, There, vr,il1 be na cther rela>.afion in ani. pi'ovisiot-i:; of lielruilrneni i{ules cl

any pariicLtlar post f or- the purpose oi pro..riLling conlfiassicnate empic3'inenl

unrier fhe Schr,mi.

f

V
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S. Posts to which such appointments can be rnade:- _ .
Group-D & Group~C posts against the direct recruitment quota up to a maximum of

15% of total available vacancies ialling under direct recruitment quota in the same

department as on 15‘ April of the concerned financial year.

6. Appointment on compassionate ground shall be made only on Fixed Pay basis and

that too only if regular vacancies meant for that purpose are available. in this regard

Memorandum No. 20(3)/-GA(P&T_)/96 Dated 15.12.2011 issued by the GA [P&T) Deptt.

shall be followed.
A person selected for appointment on compassionate grounds shall be adjusted in

the recruitment roster against the appropriate category viz SC/ST/UR depending upon
the category to which he belongs. For example, if he belongs to SC category he will be .

ad.justed against the SC reservation point, if he is ST he will be adjusted against ST point
and ifbe belongs to General category he will be adjusted against the UR vacancy point.
7. Age limit :- < ' _.

Minimum age limit is 18 (eighteen) years and upper age limit is 40 (forty) years as
‘on the date of occurrence. Upper age limit is relaxable by _5[i°ive] years in case of

SC/ST/Pi-l candidates. .
Provided that age limit is relaxable subject to following conditions:-
i. Minimum Age is relaxable by 1(one) year i.e. age of an applicant on the date

of occurrence shall not be less than 17(seventeen) years but actual

ernployment shall be provided on attaining the age o.t18(eighteen] years oi

age.

ii. Upper age limit is also relaxable by 1(one'j year i.e. for candidates oi un-
reserved category, age should not be more than 1l1(forty one] years and

candidates of SC/ST/PH category should not be more than 46(iorty six) years

to get the benefit oitiovernmentjob under the Scheme.

iii. No age limit is prescribed for having the benefits of financial assistance under
the Scheme.

iv. There will be no other relaxation in any provisions of Recruitment Rules of

any particular post for the purpose of providing compassionate employment

under the Scheme.
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B Exernption.s

Compassicnate apnoini-nti,rtl-:; ;lre exempied fr-r,rm observance oi the
fol:ou'i nE J'equ i le menrs;

a. Recruiiment p.lrr:ceciuie i.e. rn,iihout tle ageilcy oi the Staff Seiectron

Ccrumission/Boarri oi' the S*:re Entplcyrneni E>lcltange.

b' The ban orders on fiiliitg up o; posts i.s.suecl by the Departnteli of Filance.

For Gorrernment appcinttitent anrl aaniis,sihle {'rnancial assistance, requests

to be submjfle ci rt'ithjtt one yeal n-onr lhe rjale of occut-etnce of the deceased

SoverllmeIlt ser.rant or mi.ssit:g rir Denlianent invalidation irrliile Dn g.rlrej-nmenl_

duV.

Provided thai fbr adntissible llnaiicr;ll assisknce. tirne period [o;- appiication
a

can be extended b), 1[onel year on valrd gror-rncis.

9

10

A r,tridovrz or widourer appointed on conipassionate grounds wili be allorved to
conti nue in setwir:e even ajter re-rlarri;;gr:

11. P.oc*dr.rq {rf A}rpli.rti.rr, *rr.1tirrr" fr.arr," f,,, dirlrosu},
j, The eligiL,ie canriidaie shall submrt appiication for job unrier Compa.ssionate

appoil.ittnent/ i:r:nefi1. as pr,r pri:scriltr:ri lA.nnexure l[Part-Aj] vt,i1.hin r.j6e

sciredtrle t't thi: Dt'an,it-rg ar:ri lJisl;ur:;irrg Ci1)r;er IDD0J fr-onr vi hei.e thi:

deceased Goyernnienl_ Se 
'rraui 

iast drer,r, hls sala; y etc

ii' Thereaftet", the DDO shall fr:nnraril the api:lication to the concerned Sul.,-

Divisional lviagisti-ate. i,e, I.he SDii{ of Ilern)ailent arirjres.s of fie affbcteri

Go.;ernmenl Senrai;1, li:r e;.;qujr"y' arid ascertain the eligibilin, undei-
jntimadon to thr: He;lrj of Depa.rtniei,il

iii. The cr:ncerned SDi\'i ir iu;-n shall subi:rirthe repcr-t cf enquir;,, i:r Auuexure-I

fParf-Bi aloni4 v,'ir--h r.,thei- i"eiev;rnl. dr;r:ut'ilenis rnciuding Part-A to tir:
concertled Heacl of Der:artn:elr {hijminlslralive De parlmenrj olthe aiitcted
Colzei^nment. Servant under ililmalion tr; the cor;cerne d Dil{J.

b
Page 9 of 18
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Exemptions . <
-Conrassionate a ioiiitnieiits are exempted from observance of theDi

following requirements» A '
a. Recruitment procedure i.e. without the agency of the Staff Selection

Commission/Board or the State Employment Exchange.

b. The ban orders on filling up ofposts issued by the Department of Finance.

Time limit for considering applications for compassionate appointment: '
For Government appointment and admissible financial assistance, requests

to be submitted within one year from the date of occurence of the deceased

government servant or missing or permanent invalidation while on government

duty.

Provided that for admissible financial assistance, time period for application
can be extended by 1[one) year on valid grounds.

10 Widow or w'ido_wer appointed on compassionate grounds getting remarried:
_A widow or widower appointed on compassionate grounds will be allowed to

continue in service even alter re-marriage.

11 Procedure of Application and time frame for disposal:

The eligible candidate shall submit application for job under Compassionate

appointment/ benefit as per prescribed [Annexure~I(Part—A.)j within time
schedule to the Drawing and Disbursing Officer [DDO) from where the

deceased Government Servant last drew his salary etc.

Thereafter, the DDO shall forward the application to the concerned Sub-

Divisional Magistrate, i.e. the SDl\/l of permanent address of the affected

Government Servant, for enquiry and ascertain the eligibility under

intimation to the Head ofDepartment.

The concerned SDM in turn shall submit the report ofenquiry in AnneXure~I

(Part—B) along with other relevant documents including Par't~A to the
concerned Head of Department (Admiriistrative Department] of the affected

Government Servant under i'1T’Clm3.’ClOI'i to the concerned DDO.
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Exampie;-

a. Suppose one 'Ie:lr--he r, r3o,fusr. pet-manent adriress is at Agarial: ISadal

Sub-Dir.isionl and posteci at Kanchanprir. He/ shc clieq,, ntissing/ attenri

peirtanent ini,alidaiion r,r,hile in Governtleni job, jrt tirat case inspe ctor ol

Schools, I(aqlhanpr-tr-/ Headnr;r-slei- [ii'r ci,l-s,,: the aiieclei'i Corzernlt':enl

Senrant postcci at High cr liighi:r Sei:ot.rdar1, Sichooll shali ion'vard tht

application for Beneni for this scheme to the SDi"i, Sadar for enqulri'.

SDlri, Sadar- shall .sul;mit iire repcri ol the enquiry tr.r tlle Directot'

E ie tne ntaty E riil catio n/ Se con rlarir E cl u catr o n

b. Suppose one LDC of I'anchayat L)epartritent i.s posted in the 0ffice of the

BDO, Dukli and lt,hose permanentAddress is Shantlrba.zar, Soutit T'ripur-a.

He/ she died/ missir-rg/ attencl pellnilnent invalidation r,r'hjie in

Governrlent job, in that case BDO, I}:l<li shall fontard the applicatrorl ibr

Benefit under lhis sr:ireme to the SDN'1, Shantirbazar. in turn, SDM,

Shantirbazar shali submit t}:r: i eport cl' enq Liiry to tlie Director,

Patrchayat

C. Suppose one Constabie, r,those perrnanent address is Dharmarragar and

posted in tire Amtali Police Station, He/ she die<i/ mlssing/ attend

permanent rnvairci;rtion ,,,,rhiie in Gcrrernnient joil, in that case DD0 of the

O/o the SP, \,/est Tripura shall fot'r,vat'd tL:e appiical-ion for Betlefit u-trde:-

this schente to the SDNI, Dharman.jgar. in turn, SDM, Shantirbazal shall

subr:rrttlie repcl"i o{ enclititl, to the DGP, 'fi'ipur::,

l'he conr:erned Arlntjnistrative Dep:irtnretrt shall process alongv"itl-i il-s

recomrrendation iot nature of suppo;-t jtr Annexure-I{Part-Cl.

Heari oi tiepartment/ Secrel.-:r'y of the Deira,ttmeni ci:lcerned v',het'e the

eniplo316s r,vas rnvorking on tiie date cj r:ccutrenc€ ma-v reccimtrend srrltahle

posl leititer [,rou p-C or G rou p-I)] as p.rr availa.ble vacancies iri thc

Deparcmenl in consuil-atlon i.,';ith the Finanre Departnent'

Financrlal Assisr;nce, as applicabie, a:; pet the approprlale suppcrt care?.ai'Y

may be pr-ovidec.lto the af{ecled Ccvernmenl Senra.nt's famii.u'

Page 3-i) of 18

v

1\i

1/t

\2/

._ ,_ ,

- _ sf 1,
Te, E

a

<
x \

"e \
‘:7 \

. Q:-E

Example : - ‘

a. Suppose one Teacher, whose permanent address ‘isat Agartala (Sadar

Sub-Division) and posted at Kanchanpur. He/ she died/‘missing/ attend

permanent invalidation while in Governmentjob, in that case inspector of

Schools, l{anchanpur/ Headmaster (in case the affected Government

Servant posted at High or Higher Secondary School] shall forward the

application for Benefit for this scheme to the SDM, Sadar for enquiry.

SDM, Sadar shall submit the report of the enquiry to the Director

Elementary Education/ Secondary Education.

b. Suppose one LDC of Panchayat Department is posted in the Office of the

BDO, Dukli and whose permanent Address is Shantirbazar, South Tripura.

He/ she died/ missing/ attend permanent invalidation while in
Government job, in that case BDO, Duldi shall forward the application for

Benefit under this scheme to the SDM, Shantirbazar. in turn, SDM,

_ Shantirbazar shall submit the report of enquiry to the Director,
Panchayat. .

c. Suppose one Constable, whose pern-ianent address is Dharmanagar and

posted in the Amtali Police Station. He/ she died/ missing/ attend
permanentinvalidation while in Government job, in that case DDO ofthe

O/o the SP, West Tripura shall forward the application for Benefit under

this scheme to the SDM, Dharmanagar. ln turn, SDM, Shantirbazar shall

submit the report ofenquiry to the DGP, Tripura.

iv. The concerned Administrative Department shall process alongwith its

recommendation for nature ofsupport in Annexure-I(Pa1't~C).

v. Head of Department/Y Secretary of the Department concerned where the

employee was working on the date of occurrence may recommend suitable

post (either Group-C or Group~D] as per available vacancies in the

Department in consultation with the Finance Department. ii

vi. Financial Assistance, as applicable, per the appropriate support category

may be provided to the affected Government Servants family.
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12.
%,at:aresi;orrsibijiLt'.,t6r'le1.]r/Go..,einnjeirtServantservingunr1er

tire state Go'errlneni;/ Teaching -a,ri r-ror-teacliing emprcyees of p'ir:atei'i i'4anagec

Gorlernment Air]erj Scilools,i Holle (,ttarcjsf Vriot]:an Guai-ds/ Boarder \{ing Home

Guariislobrieffenlightenhis/iler.|amiil.abcrttijlisScherrreitlde'uai]s.
i'

LJ}

11 harre to d-isPose oI the cases oi

the ai:plicalior-r is compleied ln ail

oi receipt of the ciaimialplication

1. The t-especfive arlrnltiistratirre rlepattntetit sha

contpassionate appi;intrnent or benefrt \''!'ileie

respects rvithin t'' [six,) nontirs fi'ol: t]re d'z;te

sul'rmitted by the applir:ant'' 
rt tc inform tl-re fanlily' the

ltisaisoresponsibliityoflhearjrrijt-iistiativecepartnletltlC]lIllU],,:"...-.:-'

oriiconre of the application, in rvriting lvith reasoil after disposal of the case' if

rel ecte d,

ii.

1+

AperSOnr,vhoisgivenconlpassloriateappoir:inrenttoanypostagairisi.

CompassicrrateAppoitttment-Sc}retnei.sr]uw-boundtomaintainfamiiyme;rri:ers

of the rier;eased G overnine ul servant. He/she iras to give afl

unclertakiiig/declaration in wriling as per pr"escribed Formal '

Pet'sons emplcired unrler Corirpassionate ApIoi:rtment scheme shaii be posted

an;.rv}rere in thr: Stat.e a:; l-..,ei reqriire}llent- of tlre sr:r-',ice in l,i.hici.r t}re pelsc,tl i-.

being aPPointed'

15. Ii.equqst fcr change in post or pefsc)li :

V;,henaperson}:a.sbeenappr;inieci.]1,]Con]pa.sstonategroun.-ist'oapar|icuiar.post,

[a] an]r request for change of post- rniiil not be enterrained'

{.'r'lanappoit-lrmenlnracleolli:onii:assionaf'egrol:ndscannotbe
transfet'recl Lrl ai-i-r,r other i')ersoll'

t].

\
L^

jf
Pzge LL ai L&

g1---'-
lr

)
 ~ _:* i s*e*—— _________________*i”i i ~_~
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12. General Awareness: _
it is the duty and responsibility of every Government Servant serving under

l non-teaching employees of Privately Managed3 rs
the State Government/ Teaching a

Government Aided Schools/Home Guards/ Woman Guards/ Boarder Wing Home

Guards to brief/enlighten his/ her family ahout this Scheme in details.

13. Responsibility of the concerned Administrative Department:

i. The respective administrative department shall have to dispose -of the cases of
compassionate appointment or benefit where the application is completed in all

respects within 6 (six) months from the date of recei.pt of the claim/application

submitted by the applicant,

ii. lt is also responsibility ofthe administrative department to inform the family, the
outcome of the application, in writing with reason after disposal of the case, if

1

rejected,

14-. Conditions of compassionate appointment:

i, A person who is given compassionate appointment to any post against
Compassionate Appointment Scheme is duly-hound to maintain family members

of the deceased Government servant, He/she has to give an
undertal<ing/declaration in writing as per prescribed Format .

ii. Persons employed under Compassionate Appointment scheme shall be posted

anywhere in the State as per requirement of the service in which the person is

being appointed.

15. Request forvchange in post or person :
When a person has been appointed on compassionate grounds to a particular post,

(a) any request for change of post will not he entertained,

[bl an appointment made on compassionate grounds cannot be
transferred to any other person,

\\“Z/ Page 11 of18
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16. Deparfments[sJ where Cornpassionate appointment in respect.of the emp]gye€s

rilzaus!.s*cadres"$rdetlh-e--{i.q"Yerpmerr-t-p-ffri"p,p-ra-i;?:t-hs'li',"ede-

Foi'Cadre senrices application r,rill be processeC bj, the ncdalCadre lt4anaget'

Deparimenl lisl oli,r'liLcl'i is givet: lie joti':-

Sl.ll o Na me of Adr:': in isilative L) epart:rie tii N::nre oi Callre Sei'i ice
1l- CA [P&T]Deparrmenl,

'l'ri ur:l Seclerar-iat Se rvl CE

'l'r-iplira P ulice Sei-vice
'T'ri prur;r Civil S en,lce
'l'r-i purzl Fo re st Se rrrice
'1 r-ipr-tt'a GovL Sienographel- Sei-rrir:e

Frs heries Deparhrr:til T'rip r,rr"a Fisheries S en,ice
T'ripura Audii & Accoun-s Servlce3 Audit Direciorate

4. Porver Departnieni 'Iri ura Po'rlrer' eerin Servtce

t 1l ra Heaith Selvice
l'rl irr.a Dental Sen ice

rJ Heaith Drrectorate

1'ri pr-rra A-,,'sp1rs 61. Sen'ice
'1' ri pura I-i om oe opa.tliic Service

6. Agri. & Farn-,ers \4/elfare Directoraie. 'I'i^i pu ra H igh er Agricultilre Service
'1'ri pura Agri cultu re Flel d Setrrice

7 Puh li c \tVo rks Deparlrtrenl '1'ripr:ra Et: gineerin g Sen'i ce

Anirnal liesource
Departnrent

DevelopnienL 'l'ripurn Dair.i Service
'I ri pu ra Vete-rltia 11' Ca dr"e Se rvi ce

I 'i'ra nspo rt D epartme nt Dlivers S€:rrzice

'f hese departmenls rn,ill process the case directly to lhe Finance Department.

In turr; Fjnai:ce Department vyill sponsol'lhe name to any suilabje Departtr:enl,

\n,here 15a,4: vacancies oi appropriate category- for lhis schenre is ;lrrailabie,

77. General.:
i Appointrnents rnarrie on grounds of'r:r:ntpassioit should be ione in such 3. \ ri,i.'/

ihat peisor-is appointer-i to the posi. do have the essential educalronai anc

technical qualification.s ;rnd, experienc:t: required for the post c(-rnsistent with

tire req utrement of" rna i ttte ttance o i e fi'i ci e nc1' of a dm inish'atiori'

ii, it is nct the intention to reslrict enlpio-t'nrent- r:f a famil;' member ol the

riecezrseri ct: pet-ntauent$ inva.lid iirsul,'Lr'{:o\r€iEllifl-li se}'\'a:.ii io atr

ei-s11o.,hjle Group'l)'po5t oni-v As su1h. r far;iii-l'mell-ti-1el"ci sitch er-sfv\rhjle

Group 'D' GorrernEient seriiani can h-ie appointe'd ic a Cr.:iip 'C' post for rvhich

helshi: is educafioriall.,, quaitfierl, 1;ro'.,iried:i vac-a.ncl, in [ii-oup'C'poste>;iscr

fcr this purlro-se

?age LZ oi L8

t"
t' l-,

B.

‘K
"<3 V’ -

A _

r .
,, K
‘E K14.

*1 t
\ '3rs

¥

16. De,partments[s) where Compassionate appointinentin respect of the employees ‘R
ofvane11$..§€1_dT€S,L1}1£l,§lll3_§s.§£2X§1I111Il§EI-Q§ll1lP.1.i@i£€l§ll7.§i:m?$,§l§L

For Cadre services application will he processed by the nodal Cadre Manager

Department list ofwhicli is given below:~ '

Sl.l\lo. Name oi'Administrative Department Name ofCadre Service ,
1. GA (P&'f] Department Tripura Secretariat Service p

Tripura Police Service
Tripura Civil Service E
Tripura Forest Service
Tripura Govt Stenographer Service

. Fisheries Department Tripura Fisheries Service '
. Audit Directorate _ Tripura Audit & Accounts Service
. Power Department Tripura Power Engineering Service
. Health Directorate Tripura Health Service

A .....I.lI.l.EEK?R?HFe.l.§fiME<?.,..,,____..,..____._..__
Tripura Ayurved Service
Tripura Homoeopathic Service

6. Agri, & Farmers Welfare Directorate. Tripura Higher Agriculture Service
‘ _:l_‘ripura Agriculture Field Service _

7. Public Works Department 'l‘ripura Engineering Service
' 8. Animal Resource Development K Tripura Dairy Service ,

Department ' ' ' Tripura Vete’ri~ri'a"ry'Ca'cl"re Service
9. Transport Department Drivers Service

These departments will process the case directly to the Finance Department.

U1>{>~D~J['\J

in turn, Finance Department will sponsor the name to any suitable Department,
where 15% vacancies ofappropriate category for this scheme is available.

1'7. General 1
i Appointments made on grounds ofcompassion should be done in such a way

that persons appointed to the post do have the essential educational and

technical qualifications and experience required for the post consistent with

the requirement of maintenance ofefiiciency ofadministration.

ii. it is not the intention to restrict employment of a family member of the

deceased or permanently invalid Group ‘D’ Government servant to an

erstwhile Group ‘D’ post only. As such, a family member of such erstwhile

Group ‘D’ Government servant can be appointed to a Group 'G’ post for which

he/she is educationally qualified, provided a vacancy in Group ‘C’ post exists

for this purpose.
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111 An appiication for contpassionaie apilointtnent shouid, iiotnu'el'er, not ire

rejecierl irierel), on the giound lh;:tthe latl-lii.,' of tlie Gor.'ernn]eIll seivanl has

received the benefir*s u niler ihe r,'arioris welfare scitenles. 1,{'/irrle consideiing a

request for a1:pornull€lli, cll COlllila.!siolieil+: gionnd a balanceC and oi:jectrve

a.ssessment of lhe fura;rcial cctl,iilicl't olthe fanlii-ir has to be inade -raking rnto

accou.rit it-s assels ancl li:ibiilfies {incli;riing the benelits receivr:d unriel t}re

various i,t,eilare schemes ntertiiOned a'bilrrel and aii other relevan[ iacl'ois

sucit as the presertce cf a.n ea.ri.ring metllirer. .size of the famrl5r, ages of ttre

children anrl the es.setrtial treerjs of the faltiill;, efc'

Compassionate appointrnent shoukl not be rienieo or delaye6j merei.i' ort t-he

ground that there is reorganization in the Deirarttitent/ Office.lt should Lre

made available to tire ilei.sgll cont;erneri rl l-irere is a vacancl" meant for

compassionate appoitrtttent at:rl he or slte is found eligible and suitable

under the scheme,

18. Porsers to Relax:

- Where the State G.c.vet"nme;t is olthe optnion lhat fl !i1s lelt necessary or

expedient to do so, it ina.y, by orrler, for rea*.r)n.s 1-o be t'ecorded in rvriting relax any

aithe provisions cf this scilenle.

19. Repeai:

The existing orrlers,i ilstr-ucfio;l.s issueci lroiri time ro time in cctlnectictl n'itil

rhe llie-in-harnes.s sr;henle ot bene rit to the f;rmi11' ol rnissing Gnvernnient employee

or Irermanent invalldation, r,r,|ile in Governtrtenl iob het'eb1' sta:ro repeaied rv'e'f'

2.lsi hwovenrber 2018.

All Departments/ i-iearjl; ci Depalilr,.rni-5 are, theiefcre adVised io follo'ut'!he

above instructi o ns rigi dl"Y'

This i.t,i11 take rr,'itir imn:ediaie effect'

IJV ol.der cf Governo:-,
1LE-, rrJ 1-y- c.T' -

[Animesh Dasl

Ileputl'' Secret::ry
G*r'erurnent cf I'r'ip ura

Page 1-3 cf 3-8

t-

i
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i_ _:;_ l’ — 777 —

J“

iii. An application for compassionate appointment should,‘ however, not be

rejected merely on the ground thatthe family ofthe GOV€I‘21'Il6ill'. servant has

received the benefits under the various welfare schemes. While considering a

request for appointment on compassionate ground a balanced and objective

assessment of the financial condition ofthe family has to be made taking into

account its assets and liabilities [includingithe benefits received under the

various welfare schemes mentioned above) and all other relevant factors

such as the presence of an earning member, size of the family, ages of the

children and the essential needs of the family, etc.

iv. Compassionate appointment should not be denied or delayed merely on the

l ‘ground that there is reorganization in the Departrnent/ Office"; lt should be

a made available to the person concernecl if there is a vacancy meant for
compassionate appointment and he or she is found eligible and suitable

under the scheme.

L8. Powers to Relax:
. = Where the State Government is of the opinion that if it.__is_ felt necessary or

expedient to do so, it may, by order, for reasons to be recorded in writing relax any

ofthe provisions ofthis scheme.

1.9. Repeal:
The existing orders/ iiistrucnoiis issued from time to time in connection with

the Die-in—harness scheme or benefit to the family of missing Government employee

or permanent invalidation, while in Government job hereby stand repealed w.e.f.

215‘ November 2018.

All Departments/ Heads of Departments are, therefore advised to follow the

above instructions rigidly.
This will take with immediate effect.

By order of Governor,
\:;p‘3-=‘f5JL1' s»

[Anirnesh Das}
Deputy Secretary

Government of Tripura
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FoRli FoR s IEK I N G co F't PASS I on-ATIi Appo I NT]!i r]JTi BEi{EFtr

PART * A

[To be filled by the Appiicanr]

4Nr{EXUEE:]

1. fal I.tanle of the ai1'ected Covernnreni Serr,,ani

Idecease rj,/nr is.si ng/ r'etjr"e d o n M e dica I G rou n,J J

ibl Desi lion of the aifecled Corrernment Servani
Icl Date of Birth of the aflected Governntenrser-vanr
tdl Date of occuri'ence
(el Age of the affe ctecl Covernnentemplo,rree on the

date ofoccurrence
tt Total le ofService Rendered
ts) \4/hetirer rtllanent 0r lem
fhl \,Vhether 1t f-o SC c.]]

J,I OBC H
II. Category ol' benefit under the Co mpassionate

Appoinlnrent Schenre applied far (please tick thc:
o. p p r o pr i a te c a te g o ry|

Categary-I
Category-Ii
Category-IIl
Category-IV

11i, IrJ Nan:e of the candidate applled for appcintrlenl:
uttder the scheme for compassionate
appointnien t,/ benefit

]V t)j i-lis/her reiarionshi6;
Covernment Servant

with lhr: a ff'ected

tbj Date of Birtlt of the ayrpiicant as oit the date of
CCCU TTC NCC

tcl Educational u aiificatrc,rns

tdJ \t/hether anir s11., er- dr:pendeni. fan:ilir menrbi:r has
tieell a on c0nl assionate Crr-rund.s

V Ia] Whethe t'thei-e is an\z earning meniber in lhe
famr

ibl IT details, ame, PosL De nl. etil
V1 Particular-s of a1r rlependent famill, members ol the

Covernment servanl fif some are erlplriyed, their
incotne and ra'hether they are living together or
se pa r';lplrrl

?ag* t4 oi LZ

T.’ r‘ _ ~- A-—»~,——~ -~-~~ -~—~~ — --»—~ mt" 4" ' " F

sex f taI ,. it
f :-F;

5
t if.3
F

ANNEXURBI

FORM FOR SEEKil\lG COl\'lPASSlOi\lATE APPOll\lTMENT/ BENQFJT

PART ~ A

(To be filled by ilie Applicant]

»

\

Name of the affected Government Servant
[deceased/inissing/retired on Medical Ground].

l. fa]

(lo) Designation ofthe affected Government Servant
[cl Date of Birth of the affected Government Servant
[d] Date of occurrence
[e] Age of the affected Government employee on the

date of occurrence
ff] Total length of Service Rendered. :-
fg) Whether permanent or temporary
(h) Whether belonging to SC/ST/OBC/PH

._..__..___..___.__i. ._.-_\,__. ._.<-i.__-.____......_____._..____._..__.._.______..,__.__..__....______......_____.......___._.__.. __.___ ._.____._____.__..___...__.__...._..__._._._._..._.

ll. Category of benefit under the Compassionate Category—l
Appointment Scheme applied for (Please tick the Category~II
appropria re categoij/] , Category-III l

Category-IV I

under the scheme for compassionate
appointment/ benefit

ill. (a) Name of the candidate applied for appointment -:~

__ Government Servant -
lV. fa] His/her relationship with the affected :-

1 occurrence
f

lib] Date of Birth of the applicant as on the date of! E»

lc] Educational Qualifications —

family

[d] Whether any other dependent family member has :~
- _._......._.W_.,_.c.__P.§?l13.B.i29l}}F.§9..9.l]_€.9l}1P_§_§§.l_2I}§FE._@..li§?}ll1S§._...................-..s_.....__--_i_.........-_-...-

V. fa) Whether there is any earning member in the :-

l:b] lfyes, details, (Name, Post, Department. etc.)

iGovernment sen/ant (if some are employed, their
income and whether they are living together or
separately]

Vi. Particulars of all dependent family members of the :-
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Si. Nc, Nane[sJ Relaticnship
u,ith lhe
afiected Gcr.'i.

Servanr

Aoor rbu Addr-ess EnrploS,ed o]'nol, if
e rrip 1 otre ri parti cr-i iars
of empio,r'irt enl, Post &

D eLlartnteni
+

Annual
inccme

1

2

3

2

,
.l

l, Sri/Smt
put in ntv Fresence

I) e claration / Unrlertaking

I herebl, deciare that the facls given by me abo','e a-l-e, to the best of m1' knou'1eC'ge'

corlect. If any,of the fac:rs herein nentioneC al'e found to be incol-rect oi falst at.r

future date, m-iz sert'ices may be termin;ited

I hereby also cieclare that I shall mainlain prcperilr tlle other fanrily members rvl:o

were dependent on the Gorrernment sen;anl mentioned against 1[aJ of Part-A of this

for:m and in case it is proved at anlr time that the sairi family members are being

neglected or not being properll' mainlained by me' rny appointmenl may tre

terminated

l, Shri/Smti .,.,,....... """""5/o'D/o Y\r/o

...'.,.,..".in consideration of my cornpassionate appointmeni

under Compassi onale Appotntrnenl/ Die-in-hariless Scheme, do hereb-;''- unriertake

that I shall mainrair-' properly glt othe:" fanii\' menrbers v"ho were dependent on the

pe;-son/Government Seiva1,i and in case it is prcved subsequenlly fat any time) that

the said famillu members are being neglecieci {r}- al-€r not being properiy mait-rtaitlr:d

by me n'ry appointmerit Iniili f g term:nated
l'o he sig:'ied 1ri presence of ;: (1azetterj 0fTicel'

Signatl-tre oi the Cand idafe

Name

Address, ' '

declare that srgnaiure cf abor.'e persons have beel:

Signature,,.,..
l\l -, *. -.l\dllltr ,".:.,'."."

Designation .,......,,.,.,.

Address of the Gazetted Officer

Page 15 of 18

#- q:'''ffi
ts.j! E\., ?1.ti:r a.

".Er-'E

F.L
&. =i

-l

l

l

l.

l

l

l

Lia r —— '—a—' — - _ ____,

t g '2'
l‘ ."'<.‘,._

‘Q?

’i

P
a.

Si. ilo. Name{s) Relationship Age Address Employed or not, if Annual
with the ' employed particulars income

i affected Govt. ofemploynient, P ost &
Department ii’ lServant

i——‘

l\) ___________|____

OJ __l l

u 3,

Declaration / Undertaking

l hereby declare that the facts given by me above are, to the best of my knowledge,
correct. If any of the facts herein mentioned are found to be incorrect or false at a
future date, my services may be terminated.

l hereby also declare that 1 -shall maintain properly the other family members who
1 fPart-A ofthiswere dependent on the Government servant mentioned against (a) o

form and in case it is proved at any time that the said family members are being. . . . kneglected or not being properly maintained by me, my appointment may JE
terminated ‘ y _ Y

l, Shri/Srnti .......................................................... .S/o. D/o W/o .................................. ..
in consideration of my compassionate appointment

under Compassionate Appointment/ Die-in-harness Scheme, do hereby undertake
that l shall maintain properly the other family members who were dependent on the
person/Government Servant and in case it is proved subsequently (at any time) that
the said family members are being neglected or are not being properly maintained
by me my appointment may be terminated. ~

To be signed in presence ofa Gazetted Officer

Signature ofthe Candidate
Name ................................... ..
Address ................................ ..

l, Sri/Smt ............................................ .. declare that signature of above persons have been
putin my presence,

Signature...., ..................................... ..
Name ............................................... ..
Designation ........ ......................... ..
Address of the Gazetted Officer F

Page 15 of 18



e

sen_ant.
i

1t/e/1 the unCersigneo do hereb,r: siate tirar we,/l have no olrjection ror^,,ard-s

provlding the compassionaie appcintnrent in fa,.;out' of Sriri561....,
,.,,rn,iro is a. member cf our famiiir lninglogether and shall tai;e care ef our farnjl-tr rn

ot'rier lo relieve the fanrlly. fi"om furancial clestitutton i;r absence cf
late.,..,......,...,..... .... trrhO \{a"q alt affeCteO Grr.:ei-nnreni Se-i-!,ant a-s pei lhe
definition of the Scheme,

[To be signed in presence of a Gazetted Officer-J

Name of the
member[sJ

F.e jationship urlth the r:andjdate, Fuli signature.

Date:-

Piace

ShrilSmt/Ku knortrn lo me and ttte facts mentioned bv
hinr/ her are correct,

D ale:

Signatu.re of Cazetreo 0fficer

l,Jame

Aridress........"..

?a7-e t& cf 18

L.

)1,1\o.

A_— W am Va - if

3"” G "rt" '"

£148,7 r .

;:T

;*i;=;
E3" 2

.7 \_ ,
Q3.

1;
£77.1

F wt
s‘

' No objection given by the other family meinberfsl of the deceased Government ,
$9W_&Bl; ' '

We/l the undersigned do hereby state that we /l have no olllection towards
‘providing the compassionate appointment in favour of Sri/Smt........... ................ ..
...... ..........,who is a member of our family living together and shall take care of our family in
order to relieve the family from financial destitution in absence of
late ................................................. .. who was an affected Government Servant as per the

- definition ofthe Scheme. A

(To be signed in presence of a Gazetted Officer)

l No Name ofthe Relationship with the candidate. - Full signature.
meinberfsj

h___%Q>_

|__.A*h_____'__ __|___m_

Date:-

Place:

Shri/Smt/Kurn_____"v_”__,___‘__W__”__”m__”_M ___ _______________is known to me and the facts mentioned by
hin1/ her are correct,

Date:

Signature of Gazetted Officer

Name ................................... ..

Address ................................ ..

r
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PART - B

lro BE'FILLED lN By OL',FICE AF 
'ilf,{} !B

Sr-ri-r :- Fielrl inquliy report in t'especi of SrilSmt ..,..,.,,..S70, D/0, Vii,/0

' deceased" governntenf entprls.l;gg nameli, Lal.e ,.,.. lbr the

pul-pose prorriding benefi-*,': unde r Compassii.,nale Appotnimenl ljchr:nte .

I'he inforrnation glven above for prorridilig admlisible benefit*s uttder

Compassionate Appointment,/ Benefit Scheme under' lhe Covernment of Tripura has been

verifiei.i through and found that

Narne,,...."

Signature and Seai ofthe SDM concerned
with dale

1, Nair-ie of'the alfecteri Gorzernureni Ser-rrat:t anii
Nanie of the offrce r.t,iret'e ti:e afTec:ted Covernir:ent Serv'a,nl t4/a.s

\.!/orking on ti-re dale of o(:c1lt'renlle.

2 Date ofoccurrence
a
J Totai numLrer oIfamiiy members[sun ivors]
4 i{'there is any Earning Member in the famii,i' ol' the aif'ected

GoveLnment Senrant
5 Name oiapplicant applied for Corrernntent jo.b

Relation of appiicant uiith the affecteci Governntent Servant
7 Date of birth and age as on the date of occlirrencr
B Educaiional qualification of t}le candrciale on the date of

occilrieilce
Naticnaliq,' of ti-re applicant

10 Gofi. servjce holder ianrily ttrernbe;', il an}, ir,rilh nante,
designaticn, saiarir etc.

ll
L!, Pub lic/ P:'ii aLe Sen ice/SeiiAny member of iamil.v

e nrplol'e d [with d etails]
11r

II Lanrjed properfir or,r,ned. b], tire applicant r.n'ith clelajls
13 Anrrual Fami]1, jncome lr-onr ail .solrrces

t+ Vllhether tl"re applicant \,\'as living uiith lhe oth'.-:rs members of the
afiected Gove;-i:rnelt Setvani prior to ti-re date of occulrence:.

?age17 oi 18

9

l-Y r ':' mmt" ”” " ’ t "W": "tr"; ”

$1"A

_F_AIiL~_.E

. _ (T0 BE FILLED IN BY OFFICE OF SDM]
§ .

V
‘x;."‘l§-E‘.2, ._ ~,1;; .3

. *1‘
1’ ‘Ki

g 1
£-

1.

Sub :- Field inquiry reportin respectofSri/Smt........................................ I ..... ..S/O,D/O,W/O
deceased government employee namely Late ................................ .......... .. for the
purpose providing benefits under Compassionate Appointment Scheme.

1 Name oft-he affected Government Servant and A
' Name of the 'OfflC€ where the affected Government Servant was

working on the date of occurrence.
2 Date of occurrence
3 Total number offamily membersfsurvivorsj
4 if there is any Earning Member in the family of the affected

G overnment Servant
L1 Name of applicant applied for Government job ‘
G‘\ Relation of applicant with the affected Government Servant
\T Date ofbirth and age as on the date ofoccurrence i
W Educational qualification of the candidate on the date of

occurrence ' .
9

0 10.
Nationality ofthe applicant
Govt. service holder family member, if any with name,
designation, salary etc. D V

11. Any member of family in Public/Private Service/Self
employedfwith details]

..--.___l.?.._._...lJ.€1l1_?l.Ei§_I?2£9l2.§_1iQ’_QHll?El...l1>LEl%€;_%.i2Pll¢2£?§_Y£lEl2_@EE<?ll§_.__.._______
1 3 . Annual Family income from all sources
14. Whether the applicant was living with the others members of the

affected Government Servant prior to the date of occurrence.

. . < - . - ».

The inforrnation given above for providing admissible benefits under
Compassionate Appointment/ Benefit Scheme under the Government of Tripura has been
verified through ...................................................................... A) and found that

- . 1 . - - - | . - - . - - - 1 . i , . . , X . . - - - , | . . » . - | - - i - - | . . . . . . i . i . . . . . - . . - . - . - - - - - - - ‘ - ‘ , . . . . r ‘ . . . i i . , - v -

Narne..... ..................... ..

- - . . . . - . . . . . - . . . . . i - . - - . . I1

Signature and Seal ofthe SDM concerned
with date
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PART.C

[]'c EE F]LLED Ih- 81'0FFicE il',r vtlHlcH 1.HE EI!4PLt)yEE t.0NCERiiED giAr Ii.j sER\itcr
ot.,n i i_jE DATE 0F 0CURENCE l

The infor-ntation girzen a bor,',: ior provicijnq adntissil: le benefiLs underi,r:mpassionate Appornrment/ Benefli S

verifled rt,itir the Ser.r;ir:e Br:91.;, L,i.{, Cia
other- docutleni-s and founrJ th;:t

clir:rne ilitdel Lhr: Go,;erilnterrt of Triiru-ra iras beeit
irn, Ration Cai'ri. r"eporr_ af lhe concerned SD&i ar:ci

s:"i/Smt ',.'. may be considered fcr admissible benefirs cfcompassiorlate Appoirrbment/ Benefii scheme for Eligibiliry criteria as desffibed utlder the)cneme.

Name,........
Signature and Seal of rhe Director.,/DGp/pCCF
{Head of Department]

counrer signeri hy the secretary sf the ,fiifi:T:nt'.concerned'

L' a Lne d da olntnle ntN a enl of I]CA 1.e f, I A

tlrl J'rs7' Het r' iaiic;tsl:, [he ;rfi.ected f,oi,er.nmei:r.
serv'a.nf.

p rr,rith

cjt Age I brr-th_)teda ^r(rI ued ii aon Ruali CA ri ltsoq dan
if

tdl osi iGroup C or ir r.t,iric.it et_rtploynieni i.s
osedI'

P Dli

Iel e\,14t rh I' the re s VA rlj ttha o.sl r,trica Il a-v th inJr rhe
CE 1of 5 % foiling ilava ba VAie I]CA C,SC} t"escf be dp

ndeu ther ch eme of mCO o nte q L,fmel
(fJ \4/h rh rhI' e rel eva tlt cruRe eitnt tn R u le.s rorrid rfl(]p

dire rect t,cruitnren
tel r the candidaie fulfils c reqrrirer-nents of

the Recruitixenl Rule.s o.st

thWhetlie
for tire

[h ons are being given
a

lo i].reany lelaxatjIvi entior-r

ticant
-II

art-AWhethe r the cLsfa nIne riotred n P & aP Brt hav e eb e n
fie d €: offi aCE dIt f IIdi erh C r"ds

IiI. ersonal recontntendation oi tlre Head' of
Depar[menr./Office

the
P

I1r Applicanr. final1.,,
Category-llt/ {.a
pfit- categoriejs
Scheme

recolltit en r,r r:ri for (.a
tegory-iV acir,.t i.ssiitle
cited unrler I{ature

tego:"_r;- i / Caie gr: ry, -il f
undel tiir: 5r:hente (as
of Support of tlte
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PART-C *

[TO BE FILLED lN BY OFPlCE ll\l WHICH THE EMPLOYEE CONCERNED WAS IN SERVICE

ON THE DATE OF OCURENCE) -

Name ofthe candidate for_Appolntrnent 1» W
L (b) His/ Her relationship with the affected Government l :- ‘

, servant. _,
l (C) Age (date of birth], educational qualifications and :~ ,
I experience, if any. ,_ I
l (d) l Post (Group C or D) in which employment is :—

R proposed ; r
(e) Whether there is vacancy in that post within the l :-

I ceiling of 15% of total available vacancies prescribed p
under the scheme ofcornpassionate appointment.

L (f) "Whether the relevant Recruitment Rules provide for -
direct recruitment.

[gj Whether the candidate fulfils the requirements of :- L
, _ the Recruitment Rules for the post

(h l\/lention any relaxations are being given to the :- -
L r applicant

4 "II. Whether the facts mentioned in Part-A & Part~B have been :-
V ._ __ verified by the office and ifso, iiidicate the records.

III. ' Personal recommendation of the Head ' of the‘ :- '
Department/Office p

l IV. Applicant finally recommended for (’Iategory-l/ Category~ll/ 1» pr
Category~lll/ Category-IV adinissible under the Scheme (as j
per categories cited under Nature of Support of the l

I . Scheme i

I.‘ , (a) _

_i_______i_A__m..€.__‘mi

The information given above for providing admissible benefits under
Compassionate Appointment/ Benefit Scheme under the Government of Tripura has been
verified with the Service Book, LTC Claim, Ration Card, report of the concerned SDM and
other documents and found that ......................................................................... ..

Sri/Smt. ....................................... .. may be considered for admissible benefits of
Compassionate Appointment/ Benefit Scheme for Eligibility Criteria as described under the
Scheme.

Name ..................... ..
Signature and Seal ofthe Director/DGP/RCCF *
(‘Head of Department]
Department concerned.

Counter signed by the Secretary of the Department.
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